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shortage and wastage involved in
storage and transportation. May I
draw the attention of the hon. Minister
to the recent study of the Reserve
Bank which indicates that in India
the total amount of shortage and also
the wastage in transportation and
storage is to the extent of 7.2 million
tonnes? May I know in what manner
the Government of India propose to
improve on this situation so that the
total availability of foodgrains may
improve and the shortage reduced on
account of wastage?

SHRI JAGJIWAN RAM: This is a
perpetual question. I would like to
inform the House, specially those who
have any idea of rural India, that
foodgrain is produced by millions of
farmers.

SHRI D. N. PATODIA : That is
everywhere in the world.

SHRI JAGJIWAN RAM: I think,
anybody who has any idea of rural
India will agree with me that there is
a large-scale wastage in storage in the
farmer's house. There is no dispute
about that; that is known. Therefore,
unless we provide on a large scale
containers to the farmers where they
can store their foodgrains, these wast-
ages will take place. So far as the
Government godowns and the new
warehouses are concerned, they have
been constructed properly for storing
foodgrains. But still there are some
godowns where wastages take place
on account of rats and insects and we
are taking steps to improve them.
Unless we are in a position to provide
a large number of containers, small
and big, in the rural areas, these wast-
ages cannot be completely eliminated.
I have a scheme to manufacture a
large number of silos and containers
and provide them to farmers so that
the wastage can be avoided.

ELECTORAL REFORMS
*753. SHRI R. K. AMIN: Will the
Minister of LAW be pleased to state :

(a) whether there is any propoesal
to make electoral reforms for the next
General Elections; and

(b) if so, the details thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM) : (a) and (b). The
Election Commission is considering
the question of changes and reforms
in the laws of elections to Parliament
and the State Legislatures and to the
offices of President and Vice-President;
the details, however, will be worked
out only after Part I (the narrative
part) of the Report of the EKlection
Commission on the Fourth General
Elections is finalised.

SHRI R. K. AMIN: May I know
from the hon. Minister whether he
will ask the Election Commission to
prepare such electoral reforms as to
remove these defects, namely, by
getting only 38% of the votes the
Government gets more than 50% of the
seats in the Lok Sabha; when the
Government remains in power. the
power is abused at the time of elec-
tions; and when elections take place
at the same time for Assemblies as
well as for Parliament, the considera-
tions which are different at the State.
level as well as the national level are
mixed up and people get confused
while electing the representatives
These are the three defects. How can
these be removed?

THE MINISTER OF LAW (SHRI
GOVINDA MENON): One of the
questions is whether a new system of
representation can be introduced in
India; the second question is whether
the elections to the State Assergblies
and the Parliament can be held on
different occasions. All that....

SHRI R. K. AMIN : Abuse of power
also.

SHRI GOVINDA MENON : All that
I can say is that there is no such
proposal,

SHRI R. K. AMIN : Does he propose
to remove the abuse of power at the
time of elections? As you know, Sir,
no less a person than Acharya Kripa-
lani has complained time and again
about the way in which powers are
abused, particularly those who are in
power abuse the power at the time of
elections. What does he propose to
do to remove that?
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SHRI GOVINDA MENON: I do not
concede that use of power can affect
the process of election. The provisions
in the Representation of the People
Act are so elaborate in this respect
that by and far pure elections are
taking place.

SHIMATI SUSHILA ROHATGI:
Seeing that the defections and floor-
crossings have sometimes changed the
results which were achieved in Gen-
eral Elections, does the Government
propose to introduce reforms in the
Representation of the People Act so
that it becomes absolutely recessary
for those who cross the floor to re-
seek the mandate of the electorate
again ?

SHRI GOVINDA MENON: I hope.
the hon. Member is aware that recent-
1y the Lok Sabha passed a Resolution
requesting the Government to set up
a Committee to look into this matter.
That Committee will be set up. Be-
fore that, I can say nothing.
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SHRI GOVINDA MENON : Except
from Jammu & Kashmir, no allega-
tions regarding misconduct on  the
part of the Returning Officers have
been received....

SHRI JYOTIRMOY BASU: Also
Tripura,

SHRI GOVINDA MENON : Now an
improper rejection of a nomination
paper has been held to be a ground
for setting aside an election and the
remedy in such cases is to move the
High Court to set aside the election.
All the election petitions in this res-
pect are now pending in the High
Court of Jammu & Kashmir.

ot AT sege WY, svE-
afeal & fooez &1 s qrfommdz &
JATE 97 7T & AT TG HY a9 A
Frafagl & A 9T I HT {
safad a1 waY wgey, 3q 97 fa=w
w1 5 57% 79 59 997 FE T
anfgd forrdr dmaat 1 s srawafea)
9T 7 98 A< Irafoa) F1 w7 NF
AT 97 F 77 | AV JT 7 JGT T4
FTAAAIIg AT 6 I E} Ty oz
qFT 73 &1 & fAU A oawr av
qAFAT ST FAF 9T fa=re w617
SHRI GULAM MOHAMMAD BAK-

SHI: My point has not been made
clear. ..

MR. SPEAKER : It has already been
cleared. Now he is answering a
question put by Mr. Bohla Nath.

SHRI GOVINDA MENON: The
Panchayat elections are entirely the
responsibility of State Governments.
Eelections to Assemblies and to Parlia-
ment are conducted under the respon-
sibility of the Election Commission
which is a Central body. I do not
think there is need for any arrange-
ment under which these elections are
held separately.

SHRI GULAM MOHAMMAD BAK-
SHI : He has not made the point clear.
Whatever I have asked him, he has
not said anything about that. We

1950

know the remedy. The High Court is
there, but as far as Jammu & Kashmir
is concerned, the High Court has start
functioning after 9 months. It may
go right uplo the next elections. They
have on hand 60 election petitions.

MR, SPEAKER: He has answered
the question. What do you want? This
is not a debate.

SHRI GULAM MOCBAMMAD BAK-
SHI: He is talking about remedies.
My question is ...

MR. SPEAKER: You wanted the
remedy. Iie has suggested that. What
else can I do?

SHRI GULAM MOHAMMAD BAK-
SHI : Please give me time to explain.

MR. SPEAKER: But
debate.

SHRI GULAM MOHAMMAD BAK-
SHI: Thc hon. Minister knows that
by giving the States authority to print
ballot papers, six lakhs ballot papers
were printed in that State. I have
produced them before the Prime Min-
ister and everybody. What are you
going to do about that?

SHRI GGVINCA MENON: When
the elections were conducted probably
the conduct of the elections in Jammu
& Kashmir was done by the State
authorities. Now the Election Com-
mission of Inaia has taken up the
responsivility of conducting the elec-
tions in Jammu & Kashmir also. Re-
garding the...

SHRI INDER .. MALHOTRA : No,
No. Thke eleclions took place under
the authority of the Central Election
Commission,

it is not a

SHRI GULAM MOHAMMAD BAK-
SHI: 1962 elcclions were held under
the Central Election Commission and
1967 electicns also were held under
the Central Ejection Commission. It
will be a new thing...

MR. SFEAKFR: It is a serious
matter, I agree, but during question
time Kashmir election problem cannot
be solved. I agree with you that
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that is a serious matter, but I do not
think during a supplemenary question
it can be solved.

SHRI GULAM MOHAMMAD BAK-
SHI: Whatcver has happened, has
happened. ...

MR. SPEAKER : But this is question
hour. Mr. Kundu.

SHRI S. KUNDU: I would like to
know frora the hon, Minister about
the positivn regarding the limit placed
in the People’s Representation Act
about the expenditure at the time of
elections by the candidates.
That limit generally always is
crossed by many of the affluent candi-
dates Now, is the lhon. Minister
thinking of bringing forward any
stringent provision in the People’s
Representation Act so that anybody
who crosses that limil will be caught
and penalised?

Secondly, the Fourth General Elec-
tions bave shown that people have
voted in larger numbers in the polls
and the present restriction that elec-
tions would take place once in five
years makes it too long a period. Is
the hon. Minister thinking of suggest-
ing changes in the Constitution to
limit this election time to 4 years
instead of 5 years?

SHRI GOVINDA MENON : Regard-
ing that matter of reducing the peried
of our legislatures from five to four
years, this was discussed in the Con-
stituent Assembly. as you know, Sir,
and it was settled that five years
would be the proper period of a legis-
lature in India. There is no proposal
with the Government to effect a change
in that by amending the Constitution.

Regarding the expenditure in elec-
tions it is well known that many
candidates oversteps the limits. I
shall be very happy to receive cons-
tructive suggestions as te how this can
be checked.

SHRI KARTIK ORAON : The basis
of all elections, whether they be As-
sembly or Parliament elections, is the
election to the panchayats. It has
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been observed that 'in many cases
where Assembly and Parliament seats
are reserved for Scheduled Castes and
Scheduled Tribes, the nominations of
scheduled castes and tribes are reject-
ed by some sort of circumventive
designs. May I know whether the
hon. Minister considers it expedient
to find out ways and means to ensure
the reservation of all the panchayat
seats for scheduled castes and tribes,
for the Assembly and Parliament
seats?

SHRI GOVINDA MENON : That is
not a matter for the Central Govern-
ment,

§t Agraw fag wre : e S
F Je gfgd v & fog fog s &
T FT I A A § AR EwT @
F1 AT FOT faar § A 99 a0
& i, o AW &Y Y § amwa @
g T AEfaal & e qed Ag) 2
g ot ofvw AR swsER
FE AT A qE Fer § e ot @
Aferr g & & gt s sz & fan
A g frie g dfFT o s i
AW F S anfaat § O forar s 2
g+ fan gw fomda a8 & o &
Faer = g fr G o § oF
i Az § 5 aw ¥ fegem A
g R AT qF g F AW qg )
I fF @te dar @ & o) ag avn
g9 af=r & fam | afw 4fF o=
aga I¥ AT W Fg e ¢ wafaw
g @ & afcw AE A qud qav )
oF FfET & NfF 40 TdT a@i O
T g & A7 F s T g R ot
T 7 qadiel wed T @ & &Y | I9H
*r§ Ay sqgedar o gt 5 T ae-
ot Y 9y & Afcg A vem ¥y &fg
7 fear o &8

SHRI GOVINDA MENON : Bribary
has been defined as a major corrupt
practice under the election law, and
one single instance of bribery by or at
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the instance of the returned candidate

would be sufficient to set aside the
election.
SHRI SHRI CHAND GOEL: This

is not because of bribery.

SHRI GOVINDA MENON: Payment
to a voter in order to influence the
exercise of his vote is a case of bri-
bery. That was the first issue raised
by the hon. Member. The sccond
is  forcible prevention of poor
voters from going and voting. This
is a matter for the police and the
State Governments to look into, Per-
haps, there may be certain places
where this has happened. I am not
aware of it. Even in that matter, I
would like to get any constructive
suggestions which hon. Members may
be in a position to give and they will
be considered.

=t wgruw fag Wit : IgF ot
g #ee dfed  aEd
SOME HON. MEMBERS: Rose—

MR. SPEAKER: Today, we have
spent about 50 minutes on only three
questions. I do not mind if hon. Mem-
bers want to spend another ten minu-
tes on this question, but that is not
going to solve the problem of checking
the election irregularities. I do not
mind if hon. Members want to spend
some more time on this. Now, let
Shri Sheo Narain ask an important
question.

sl WA XA : AT AR, GTT
ey X freft 7 feelt &9 F growm A
Q¥ E 7gF HAT § IfHT O W ag WTw
AIAEAT g G &Y WY AV qg O AN
Fggm et gfd

MR. SPEAKER: No hon. Member
has been allowed to put a second sup-
plementary question. Would  hon.
Member point out the case of any
Member who has been allowed to put
a second supplementary question? 1
give only one chance to any Member
te put a supplementary question. If
any hon, Member did not get a chance
that only shows that so many people
are getting up and everybody gets
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chance to ask one supplementary
question only. I have not called any-
body for a second time to put a sup-
plementary question. So, no Member
should complain that he has not got
a chance to ask second supplementary
question. Even the top leaders of
groups have not got a chance to ask
a second supplementary question,

SHRI HARDAYAL DEVGUN: But
Shri Sheo Narain gets many chances.

MR. SPEAKER: No, he is putting
his first supplementary question today.
=t faa aromw : serewREw, ¥
FIFIT J Jg 1T 91 o v e
9839 ¥ faq Far waAEE IR
F1EG T FA 1 dAq 7

(@) T Az ma & OF O} &
T ¥ fAu aewTe war vavw w40, A

() I 140 F FQT I F

&t gANla wERA . Fg TIRfTY AT
fag M ? FwAR @ a@ oww w9,
Zoflo Fr am@ FUI

Nt fum AW : aewT, § 3@ Y
& Y ATae gom, T fidwe g Ay
T ¥ fgoe § ar A ? am &
AT ARATE | AR FHIR ATAE Sred
@ & S ¢ IR oF AW I,
T I FA &, F qO ¥ AT
ARATE THXT THTAC F forg v P
feard ?

SHRI GOVINDA MENON: As 1
said, this complain regarding large-
scale prevention of certain classes of
voters from coming to the polling
booths to exercise their franchise has
come from a few places. By and
large, no such thing is possible in India
today; the people have become g0
enlightened that that is not possible.
But where such things take place. that
will be a ground for setting aside the
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election. Secondly, this is a matter in
which the Central Government can do
nothing. The State Government must
be on the alert.

Regarding identity cards, that ques-
tion has not been considered. There
would be about 25 crores of voters in
India and I am not sure whether a
scheme to supply identity cards to
every voter will be practicable I am
however not ruling it out.

SHRI J. B. KRIPALANI: May I
suggest that in India there are only
problems and no solutions?

off woor wutE ;. ;T AT HeY
T A TF T FET HqAT o quw
RAZAT FT Y I AT § AT AE
oy § o e aEr @ R R §
qfeadEr FRF AT TEAE AT SRTg
F¥faas ot e TR FEw AN
17 arfe qifest & daAeww Y Qe
IT GH T T qIG FT GATT AT
st frFNfeaq oy 7 afgemard
A IEd AR § g sfafwar wam
AR A A AT qH AR & FAAAT
7 v mifearie & 99 $ETT Y Wt A
Ffafedwe fAfea @ aw &7

SHRI GOVINDA MENON: I am not
sure whether that arises out of this
question. I myself read about that
statement of Shri Asoka Metha. That
is a question which can be considered
not during this question here but else-
where,

SHRI BAL RAJ MADHOK: It is a
reform of the system.

SHRI THIRUMALA RAO: In view
of the fact that there has been consi-
derable public discussion among MPs
and among the public with regard to
the filing of election expenses by can-
didates, that they are whenever true,
are Government considering complete-
ly removing the upper limit of election
expenses for Assembly and Parliamen-
tary seats?
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SHRI GOVINDA MENON : That is
one way of doing it, but it has not
been considered.

afraT W el 7@ & fag
g ¥ W M WA gfm AR
fafeed & @ =1 feferedt v
¢ S owd w e W
¥ faog g @ @ § s dw
wrifaa @, ﬁ'&*ﬂa\g{@i

§ fFag WMe & 1 A a7t anfead &
T F A A G B AT T
faq oF f1E S99 oW & fag s
AT ©§ § A W, wm A
q@9T dTedT § |

SHRI GOVINDA MENON: Postal
votes in any election form only a
very negligible fraction of the total
number of votes polled. I have
received no complaint whatsoever
regarding the absence of secrecy in

the matter of postal voting by the
military and police personnel.

SHRI INDERJIT GUPTA: On a
point of order. That was not his
question. Perhaps he did not under-
stand it. His question is that the
candidate is not permitted to approach
those voters. Voting in the time of
postal ballot may be secret or not, but
is the law going to allow specifically
the candidate to approach these police
personnel and military personnel who
are our voters? We are not allowed to
go near them.

SHRI GOVINDA MENON : There is
no prohibition in the law.

SHRI INDERJIT GUPTA : There is
prohibition, we are not allowed.



7957 Oral Answers AGRAHAYANA 28, 1889 (SAKA) Oral Answers 7958

it wfrwaw wokdl : & 9y ey
wga § e af & A o, gy & A
T R I & ATH G AW FT IGHT FX
W AYe fog ond § AT A4 F g
AT AT FRR!

ot stz fagrQt arwddy : J F O
R g g

st NI MAR: Heqw AR,
# e wgrR AL,
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ATA NG : AT W IS @ E, 79
AT IS @ TF TF AKH F1 7
FATHFATE | T AR IBA A7 A
I3 PRI RE AFFTFE?

st s Ma|w: § N I v
AEW | 9 OF AT G€q ¥ g
q®1 fF 75 Aagare # FaEE Jwr
AT § A 98 AT AAIH T F TR
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Wt foag 3 q W E a8 =
e & o §, ag wee Sfwew § dfe
wgr 7% frfaae s@fasma &1 oo
2 ag wee dfvew 78 § A g ew Uk
A ¥ fod Fafir AfaRaA a9y
F2 AT N gra § mins $1 F
fo darcd 7 g, 9B o ww ¥
a9 ad § fF A gea o -
TRl a1 et F Jfew uq F1 TEIHI
F@  IF FIC A% AAfar A g,
FE gl T4 8, A ewE AFEfE
ag ot qifearde § gt Tfge 7 v
g &, w9 T W A
T FA ART & K W wAA
gt I fedzmd ar fral & g«

T Sod & 99 ) A% T aT
W eEd fet & wfae s a8 ?

SHRI GOVINDA MENON : Forcible
prevention of any group of voters from
coming and exercising their franchise
is a breach of the law, and if that has
happened and affected the result of
the election the election will be set
aside.

! frrawr @ Wl AT 4o
T ot oreedy & foad qw K
ATEHT AT 200, 300 TIX AT FTEFeA ¥
T FT & AR @ WY T TR A
sfe g A g R AR A w7
AN F34 & A arEl TEr aw w @
2, at 79 o o w1 sfrae s R
o @ & fF aowray st 7 w1 7 1R
A1 7g) R X F1 oy w€ o Frwifer
N I AT 9 F A RN Fg A
qrr-AiT w3 fafy safe faaw & g
AT FC $ A0 vEgw @ oI §,
39 93 Wt #1§ sfaarg s T @ § ?

SHRI GOVINDA MENON: Use of
Government vehicles for election pur-
poses is an offence. Even today, under
the law it is an offence,

SHRI S. S, KOTHARI : Election peti-
tions have been filed rather lightly
and it causes great harassment....
(Interruptions).

«ft THTRAT TR

MR. SIPEAKER : Nobody will get a
second opportunity. (Interruptions).
Order, order. Nothing will be taken
down.

SHRI RAMAVATAR SHASTRI:
rose**

MR, SPEAKER: Order, order.
Nothing will be taken down. Please
sit down,

**Not
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